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" Mr, Mhendra €hah, Counsel for the 2oplicant,

IN THE CENIRAL ADMINISTRATIVE TR IBUMAL
JATPUR  BEMCH 3 JAIPUR

Date of order : 11.7.1995

CP No., 10/1995
in

OA No, 99/1993

Pradeep Kamdr Seoral

e Fetitioner,

s e 0 o Res pC»DClE rlts -

Mr, U,D, Sharmma, Counsel for th: rescondents,
CORAM$ ' o

Hon'tle Fr, Gordl Krishuz, Vice Ch2irm@n.

Hon'ble Mr, N.K. Verma, ~m, Member,

OR D ER
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((PRP. HON' BLE I, GCPAL KR ISIR, VICE THATLIAN))

Fetitioner li2s filed this contempt petition
alleging thexsin that the respondsnte have
cormitted contemit of Conrt by not implemsnting

the order of this Ttibal deked 12,2,1993 and

by eng2giong fresh h@nds in service ignoring the

Eitionsr's right ko nr

o ferenkial kr~2tment for

g
ftt]

the parpose of emrloyment. Me resmondents, it




provisions contaimed in Section 25-H of the
Industrial Disputes Act, 1347, The order of 4
which wilful discbedience is claimed wds pi3ssed !
in OA Mo, /Q3 on 12,2,1933 and*it redds as |
follows := o |
"Admit, Issus notices to respondsnts
returm@ble on 4,3,1993, In the mesan-
while ifaurfrth englgement of c3zuldl
lahour is to be n@de by the respondents
the claims sf the dpplicantsunder
Section 25-H of the I.D. Act shall he
kept in view."
2. ~ We have heard lzarn=d councel for the

parties ani have gone through the records of the

case carefully. .

3. It i= noteworthy th2at a cont=mpt petition
wag A3mittedly filed by the petitioner and regi=-
stered as CP Ny, €5,73 in resg=ct of the order
d2ted 12,2,17293 p2sg:zd by this Bench iq£§¥;r§§§1§~—iﬁ#
OA No, 99,/93 and it was dismissed'by the Tribunal
on merits on 1€,.,9,1923 as it 4131 not discloze 3Any
contpmpt Subsequently, the petitioner alongWith
othars had filnd Another contempt petition which
was registered as CP Mo, 79/93 arising out of_the
OA aforesaid and rh~ ca;d contempt petition was

not entertaired by the Tribun2l on fhe ground that

it was not signed by 211 the persons alleging .

contempt vide Annexure A/3 dated 29,6,1994, The 1

petitioner has plpaded‘that deepite directions of
the Tribun2l iss'zd on 18.2.,1293 ani‘despite ser- L
vice of that order, th2 responients mdde aproint-

(u N ments of frecsh handse with effect from 21.5.1993,
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Section 20 of the Centempt of Courts Act, 1971

.

" provides that no Court shall initiate any pro-

ceedings of contempt, either cn its own motion
or otherwise, After the expiry of 3 period of one

yeir from the date on which the contempt is

alleged to have reen committed, It tr3nspirzs

from the record that the 3lleqged contempt was
committed sometims during the year 1993 itsslf
when frzeh hands were given Appointments ignoring
the claim of the petitiorers., This contempt
petition has keen preSehted on A,12,19294, The
linitation for initiating contempt proceedinjs

is ore y=3r from the A2te of the allegeﬂ conmiss lon

)

f contempt, The first contempt petition in rese-
peét of the s3me order w3s dismissed by this
Tribun2l on 18.2,1993 on merits as it £ailsd to
Aisclose dny contempt At 211, The sscond contempt
petition in reqgard to the s33Ame order was dismiszsed
8z being defective sincs it did not heldr ﬁhelsign—
aturze of thz petitioner and others, Thg petitione#_
has failed to disclose the details of frech hands
which 2re 3lleg:=d to have.%éeﬁ engdgzd by the.
respondents ignoring the petitioner's claim.. The
Avermznts mdde in the body of the contempt petition
ars vague and incomprehensible, We £ind that the
earlier contempt pztitions ha3ving been dismissed
by this Tribunél, the present contempt retition
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same subhject in respect of the s3ame order

iz oot mMint3indble and it ig 3Also hik by the hMar

Cholof 1imitation,
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4, In vizw of the 2kove discussion, this

contempt petltion f2ils And is hereby diemizcsed,

5. No order 2s to costs,
( N, E., VERPMA ) (20RPAL ¥R ISHIA)
MEMBRER (A) VIZE CHAIRMAN
CcvXr.
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